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CFNTRAL ADMINIQTRATIVE TRIBUNAL, GUWAHATI BFNCH.

lnal Appllcatlon Nos 215, 918,‘2]9, 221 & 222 of ?003.

"fl" Date of Order : Thls, the 9th nay of March, ?004

’ A, THE'HON'BLF SHRI K.V. PRAHLADAN, ADMINIQTRATIVF MFMBFR.

i

P

oL 0.A.215/2003:

B 1. Sri’ D111p Kumar Borah ey
: ;o ©'8/0" iate: Bogiram Borah. ¢ - i e
: ' P.0: Dagaon, Dist:- Nagaon (Assam) . . . <Applicant.

- Versus -

1. he Unlon of India . '
‘.Through the qecretary,.Deptt.vof Posts'. Govt of Tndla
- 'Ministry of Communication, Dak’ Bhawan
Sansad ‘Marg, New pelhi = 110 001.

‘The Director. General (Estt )
Deptt. of Posts, India, Dak Bhawan
P o sansad Marg, New Delhi = 110 001.

N
PO

3. The qecretary, Deptt. f Telecommunlcatlons :
. New Delhi-110 001. _ : ' i

. 4. The Chief Post Master General o
‘ N.E.Postal Circle, . Shlllong—793 003,

'SJ'The Chlef anlneer (Clv11)
L Deptt of Posts, qouth East Zone
,Bangalore.- :

S e»Superlntendent anlﬁeer (C1v11)
jPostal civil Circle, Yogayog Bhaban
< CIR Avenue, Kolkata—700 01?. :

7;7The ercutlve Englneer .
_,.Postal Civil D1v1sxon,“R N Compound“i L
. shillong-793 001. .. . . . « Respondents.

0.A'218/2003:

1

l.-Sr1 Sanjlb Kr.Maitra
R -V L Byomkesh: Maitra . .., o
. 0/o .Qtr. NG.248(A)7 - West Gotanagarv“ :
P.O: allgaon, Guwahatl-ll, Dist Kamrup (Assam).
. o Appllcant.

A

-.= Versus -

1. The Union of Indla ’ , , L
“Through the Secretary Deptt. of Posts, Govt.of India
Ministry of Communication, pDak -Bhawan
' Sansad Marg, New: Delhl - 110 001.

2. The Director’ General (Fstt )
- Deptt. of Posts, India, Dak. Bhaban
f“Sansad Marg, New Delhl‘- 110\001.

'”3J“The Secretary;: Deptt. of Telecommunlcatlon
,:New De1h1 - 110 001. ' - o

General

1,4 The Chlef Post Masterf
ClKésam Clrcle, Guwahat1

RN

~ Contd./2
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O. A’-.-.22-1/2'003 :

5. The Chief Engineer (Civil) : C
Deptt. of Posts, South East Zone, Bangalore.

6. The Superintendent Engineer (Civil)
Postal Civil Circle, Yogayog Bhaban, 36
LC.R.Avenue, Kolkata —v700,012.

i,

7 The Executive Englneer .
‘Postal Civil Division, 1st Floor Amnity Block

Guwahati-1. o o . . . Resoondehts.

0.A. 219/2003'

1 sSri Harmohan Das )
- 8/o Late Kaliram Das
R/0: Noonmati, P.O: Noonmat1 A
Dist: Kamrup, Assam. T c o o s

- Versus -

l. The Union of India

- Through the Secretary, Deptt. of Posts

- Govt.of India, Ministry of Communication
o Dak Bhaban, Sansad - Marg, ‘New Delhi-110N001.

2. The Director General (Fstt )
. Deptt. of Posts, Indla Dak Bhaban
Sansad Marg, New Delhl -110001.

3. The Secretary, Deptt.:of‘Telecommunlcatlon

New Delhi-110001.

4, The Chlef Post Master General
Assam Circle, Meghdoot

1. Md;Newajuddln Laskar o
R/o: Vill: Dhanipur, P. 0: Sonaimukh

‘4

'_Dlst Cachar, Assam. o .
?-‘Versus -

1. The Union of India . ’
Through the Secretary, Deppt of Posts, Govt.of
Ministry of Communication;, Dak Bhaban
~Sansad Marg, New Delhi -~ 110 001.

2. The Director General (Estt.)

Deptt.of Posts, India. Dak Bhawan
' Sansad .Marg, New De1h1 =~.110 001

3. The Secretary, Deptt. Qf Communlcatlon

‘.New Delhi - 110 001

4, The Chief Post Master General

_ Assam Circle, Guwahatl.

5. The Chlef Erigineer (C1v11)
Deptt. of Posts, Soutthast Zone, Bangalore.

6. The Superlntendent an1neer(C1v1l)
'Postal Civil Circle, Yogayog Bhaban, 36
:T_C‘R Avenue, Kolkata‘— 700 012

-Applicant.

|

ie

haban, Guwahati. . . Respondents.

.Applicant.

Inala




7. The. Execytive anlneer'”" )
- " 'Postal Civil Division, lst Floor Amnity Block

Guwehatl 1. , o K e S e Respondents.

A

0.A.222/2003:

1. Md Anwar Hussain
S/o Late Abdul A21z

'R/o Vill: Helcha, P. 0: Naligaon
Dist: Barpeta, Assam. - - _ « o « o+ Applicant.

-~ Versus -

l. The Union of India
Through the Secretary, Deptt.of Posts
Govt.of India, Ministry of Communication
Dak Bhaban, Sansad Marg’
New Delhi-110001,

2,'The Director General (Estt )
"Deptt.of Posts, India. Dak Bhawan
Sansad Marg, New Delhi - 110 001.

3. The Secretary,Department of Telecommunlcatlon,
New Delhi - 110 001.

4. The Chief Post Master General,
Assam Circle, Guwahati.

5. The.Chief Engineer -(Civil),
’Dept. of Posts, South Fast Zone, Bangalore.

6.'The Superintendent . anlneer (C1v11), Postal Civil
Circle, Yogayog Bhaban, 36, C.R. Avenue,
Kolkata - 700 012. '

7. The Executlve Engineer,
Postal Civil Division,
l1st Floor Amnity Block, .
Guwahati - 1. o . « . Respondents.

By Advocates Mr. M. Chanda, Mrs. S. Seal, Ms. B. Seal in all

the O.A.s.for the applicants.

Mr. B.C. Path Addl. C.G.S.C. 0.A: NQ.215/2003 for the
S an g% o in % /%1 Nos

Respondents and’ Mr. A, vy, Sr. C.G.S.C.
218/2003 219/2003, 221/2003 and ??2/2003

ORDER

K.V. PRAHLADAN, MEMBER (Admn.) :

" As the facte‘and ‘law involved in these cases are
31m11ar, they are taken up together for dlsposal.
7°:”1"t'¥”7vI4have heard%Mr.M.Chanda, learned counsel for
_the_applicants in allzthe'é.A.s, Mr.B.C.Pathak, learned Addl.
’C{G.S.C; for the tespondents in O.A;215/2003 as well as
Mr;A;beb Roy, learned Sr.C.G:.S.C. for the respondents in 0.A.

Nos.218, 219, 221 & 222 of 2003 at length.

Considering the facts and circumstances of these



TR
G

cases, 1 direct the respondents to repatriate the épplicants'

to théir'parent departments within one‘month from the recéipt
of this order. All arrears of salaries as pef'I.D.A..SCale
w.e.f. 1.10.2000 and other allowances shall be paid to the
appl_icaﬁt‘s by B.S.N.L.‘. within a’ izpe'rioa of 'six months from
the receipt of this order and debit is to be raised against
the Deéartmentbof pPosts, Government of India.

Wwith this, the applications are dispdsed of. Wo

order as to costs.

Sd /MEMBER(ADM)




13.11.87

06.08.93

19.05.94

Sri. Harmohan Das

- Versus -

IN THE "ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH : GUWAHATI
(An application under Section 19 of the Central

Administrative Tribunal Act,1985)

ORIGINAL APPLICATION NO. 9\\ 9 2003

.................. Applicant

The Union of India & Others

................... Respondents

LIST OF DATES AND SYNOPSIS

Applicant appointed as  Junior Engineer

(Civil)in the Dept. of Telecommunication.

Notification / circular of the Dept. of Telecom

regarding deputation allowance.

Office Memo. of Superintendent Engineer,
Postal dept. approving for payment of |
deputation allowance w.e.f. 01.04.93 Group C
and D post of P & T Civil Wing who have not

opted for final absorption in the Postal Dept.



13.03.97

19.03.99

18.02.02

25.02.02.

07.08.02

14.11.02

07.02.03

09.04.03

09.04.03

Order of the Superintendent Engineer stopping

the deputation allowances.

Transfer order of the applicarit from the O/o the
C.P.M.G, Guwahati to O/o the SE (C), T.C.C,

Jorhat issued by the S.E, B.SN.L.

Regarding permanent absorption of the

applicant in B.SN.L.

The letter of the Secretary, Dept. of Post to the
Secretary, Dept. of Telecom citing ongoing
project works as reason for not relieving the

applicant .

Office Order issued by B.S.N.L regarding grant
of LD.A pay scale.

Representation of the applicant requesting
change of status fron J.E to J.T.O and grant of

I D A pay scale.

Letter from the B.SN.L H.Q, New Delhi to all
Chief Engineers for repatriation of all B S.N.L

employees.

Letter of the Chief Engineer B.S.N.L, Guwahati
to Supdt. Engineer (C), Postal Civil Circle to

release the applicant.

Another Order of the Chief Engineer, B.SN.L
transferring / posting of J.T.0’s (C) of BS.N.L

presently working in the Postal Dept. By the




! 16.06.03

26.06.03

06.08.03

23.08.01

said Order the applicant presently working in
o/o the Chief Post Master General, Assam
Circle, Guwahati was transferred to C.S.D II,
Jorhat under B.S.N.L.

Representation of the applicant for his release

from the Postal Dept..

Representation of the All India Junior
Engineers Association regarding some of their
members who are still working in the Posial
Dept. without any deputation allowance and

benefits of revised pay scale etc.

Letter of the Executive Engineer (HQ),
B.S.N.L. to the Superintendent Engineer, Postal

Civil Circle for release of all 1.T.O’s.

Letter of the Member (Personal) Dept. of Post
written to the Chief Post master General,
Shillong for looking into grievances and other
demands of the employees and to take éarly

decisions and dispose of the grievances basing

on merit of each case.
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IN THE CEl\iTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH , GUWAHATI,
ORIGINAL APPLICATION No.g)\ 9 /2003.

Sri. Harmohan Das
..................... Applicant.

- Versus -

The Union of India and Others
..................... Respondents.

INDEX

Particulats Page No.

Original Application 1to 17
Verification 18

Annexure ~ 1 io yo 2\
(Copy appointment Order dated 13.11.87)

Annexure - 2 Py
(Copy of Notification / Circular dated 06.08.93)

Annexure — 3 23
(Copy of Office Memo. dated 19.05.94)

Annexure - 4 2 t{
(Order dated 13.03.97)
235 ~2%

Annexure - 5

(Copy of transfer Order dated 19.03.99)

_- >
Annexure - 6 7#' 28
(Copy of office Order dated 22.11.2001)

Annexure — 7 'Lq B

(Copy of office Order dated 18.02.2002)

Annexure — 8 ’ 3 o
(Copy of the letter dated 25.02.02)
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11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Annexure - 9
(Copy of the office order dated 07.08.02)

Annexure — 10 ‘
(Copy of representation dated 14.11.02)
Annexure — 11

(Copy of the letter dated 07.02.03)

Annexure - 12

| (Copy of the letter dated 09.04.03)

Annexure - 13

W

33V -2

33~
24
25

26

(Copy of transfer / posting Order dated (9.04.03)

Annexure — 14

(Copy of representation dated 16.06.03)

Annexure — 15
(Copy of the representation dated 26.06.03)

Annexure - 16

(Copy of the letter dated 06.08.03)

Annexure — 17

(Copy of the letter dated 23.08.01)

Annexure — 18
(Copy of the office Memorandum)
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Filed by

(Sohali Seal)

Advocate

Contd ..
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH , GUWAHATI,

An application under  Section 19 of the Central

Administrative Tribunal Act, 1985.
ORIGINAL APPLICATIONNO. |{9 /2003.

Sri. Harmohan Das
..................... Applicant.

- Versus -

The Unio}l of India and Others

...................... Respondents.

DETAILS OF THE APPLICATION

PARTICULARS OF THE APPLICANT

Sri. Harmohan Das,
S/o. Late Kaliram Das,
R/o : Noonmati, P.O : Noonmati, Dist. : Kamrup

Assam.
A Junior Telecom Officer (Civil) under Bharat

Sanchar Nigam Ltd.  Presently serving as Junior

Engineer (Civil) at the Office of the Chief Post Master

Contd. ...



General, Assam Circle, Megdoot Bhavan, Guwahati

under Department of Posts, Govt. of India on deputation.

2. PARTICULARS OF THE RESPONDENTS

1. The Union of India,
through the Secretary, Dept. Of Posts, Govt. of India.,
Ministry of Communication , Dak Bhavan, Sansad

Margh, New Delhi — 110001.

2. The Director General (Estt.)
Department of Posts, India. Dak Bhawan, Sansad

Margh, New Delhi — 110001.

3. The Secretary, Department of Telecommunication,

New Delhi — 110001.

4. The Chief Post Master General,

Assam Circle, Megdooth Bhavan, Guwahati.

\

3. PARTICULARS OF ORDERS AGAINST WHICH

- APPLICATION IS MADE

3.1 This application is made for recording the
applicants new designation ,i.e., Junior Telecom Officer (Civil)in place of

Junior Engineer (Civil) in service book w.e.f 14.08.2001 (vide annexure no.

6).

Contd...
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3.2.  For the grant of deputation allowance to the

applicant w.e.f 01.04.97 which was dropped vide office memorandum dated

13.03.97 (vide annexure no. 4) till he is released from the Dept. of Posts.

33. For fixation of pay as per ILD.A Scale of pay
given to employees of Bharat Sanchar} Nigam Ltd. (B.SNL) wef
01.10.2000 as per office Order No. BSNL / 26 / SR / 2002 dated 07.08.2002
(vide annexure no. 9) as well as ACP for 12 years due to the applicant w.e.f.
18.11.99 and to pay the same including the arrear salary w.e.f. 01.10.2000

with 16% interest till the same is paid.

3.4. For a direction to the /respondents for release of
the applicant from Dept. of Post to enable him to join his parent department
i.e. Bharat Sanchar Nigam Ltd. by implementing various orders / letters /
directives of the respondents, B.S.N.L authorities more particularly, as well
as on consideration of representations vide annexure no. 10 and 14 to of this
application at an early date after clearing all arrear and current dues as

applicable.

4. : JURISDICTION OF THE TRIBUNAL

The applicant declare that the subject matter on which the

applicant seeks redressal is within the jurisdiction of the Hon’ble Tribunal.

S. LIMITATION

Contd...
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" The applicant further declares that the application is
within the limitation as prescribed under Section 21 of the Central

Administrative Tribunal Act, 1985.

6. FACTS OF THE CASE

6.1. . That this application has been filed under
provision of Rule 10 of the Central Administrative Tribunal Act, 1985 as the
applicant has a number of grievance consequent to one another and begs to

seek all the relief which are being prayed for in this instant application.

6.2. That the applicant states that initially the Dept.
of Posts and Telecommunication (hereinafter referred to as P & T) was a
single department under the Dept. of Communication, Govt. of India and it
continued as such for a long period. However due to administrative énd other
convenience the Govt. of India divided to bifurcate theP & T Dept.‘ into two
separate departments i.e Post and Telecommunication and the same was

done sometime in the year 1986.

6.3. That the applicant states that he was initially
appointed as Junior Engineer (Civil) (hereinafter referred to as J.E) in the
Dept. of Telecommunicatioh vide an Order No. 16 (5) 87/ TCC/ SH /1580
dated 13.11.87 issued by the Superintendent Engineer, Telecom Civil Circle,
Shillong. Thereafter the applicant joined the post on 15.12.87 and was posted

at the Office of the Post Master General, N.E Circle, Shillong.

Contd...
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. The copy of the appointment Order
dated 13.11.87 is annexed as

ANNEXURE - L

6.4. That the applicant states that, the Govt. of India
divided to form a separate Civil Wing Cadre for the Dept. of Post by
bifurcating ‘the Post and Telecom Civil Wing by calling of option.
Accordingly, a circular was issued by the Dept. of Telecommunication on
06.08.1993. As per the said circular apart form formulation of*guidelines on
transfer it was also notified that, deputation duty allowance shall be paid to
the officials not opting for the Civil Wing of the Dept. of Post but are
required to work there in times of orders / instructions of Ministry of Finance.

The copy of notification / circular dated
06.08.93 of the Dept. of Telecom
regarding deputation allowance is

annexed as ANNEXURE - 2.

| 6.5. | That the applicant states that, thereafter the
Superintendent Engineer (Civil) Postal vide an Office Memorandum (O.M)
dated 19.05.94 .approved for payment of deputation allowance w.e.f
01.04.93 Group C and D post of P & T Civil Wing who have not opted for
final absorption in the Postal Dept. but are required to work in the Dept. of

Posts due to experiences of the same and accordingly deputation allowances

‘was paid to the applicant as per applicable w.e.f. 01.04.93.

The copy of O.M dated 19.05.94 of the
Respondents - regarding payment of
deputation allowance is annexed as

ANNEXURE - 3.

Contd...



6.6. That the applicant states that, while the
applicant and other deputationist are getting deputation aliowances , the
Respondent authority vide an order dated 13.03.97 ordered that, those
deputationist who completed 4 years of service deputation under the Dept.
will not be entitled for deputation allowance beyond 31.03.97 and the
applicants deputation allowances was stopped accordingly although he
continued to serve on 'deputation.

The typed copy of the Order dated
13.03.97 issued by the Respondents
stopping the deputation allowance is

annexed as ANNEXURE - 4.

6.7. That the applicant states that in the meantime
the Dept. of Post vide a letter No. 20 — 15 / 92 CWP / Repatriation “dated
28.10.98 requested for repatriation of Junior Engineer who are serving on
deputation and in pursuance of the same the Supernatant Engineer
Telecommunication issued an office Order dated 19.03.99 for repatriation of
Junior Engineers (Civil) working under Postal Civil Wing (including the
applicant) to the original unit of Telecom Civil Wing with immediate effect.
As per the Order the applicaﬁt was transferred from the office of CP.M.G,,
Guwahati to S.E (C), TCC, Jorhat.

The copy of the transfer Order dated
19.03.99 issued by the SE, BSNL is

annexed as ANNEXURE - 5.
6.8. That the applicant states that, while he was

working under Postal Dept. on deputation, the Dept. of Telecommunication

was converted into Bharat Sanchar Nigam Limited, an enterprise under the

Contd ..



Govt. of India (hereinafter referred to as B.S.N.L) and all employees under
Telecom Dept. have become employees under B.S N.L. As the applicant also
earlier opted for Telecom Dept. his service also accordingly came under

B.SN.L.

6.9. That the applicant states that, the B.SNL
authority issued an office Order dated 22,11.20\01 accepted absorption of
employees in B.SN.L on various terms and condition. The B.S.N.L also
redesignated the post of» Junior Engineer (Civil) as Junior Telecom Officer
(Civil) w.e.f 14.08.2001and the applicants name was include(i ét Serial
No.13 of the aforesaid office Order. In pursuance of the aforesaid office
Order the Dept. of Telecommunication, Govt. of India vide an Order dated
18.02.2002 regarding precedence Order for permanent absorption of the
applicant in B.SN.L.

The copy of the office’ Or&er dated
22.11.2001 of B.S.N.L and the copy of
the office Order dated 18.02.2002 of
D.T.O regarding pérmanent absorption
of the applicant are annexed as

ANNEXURE - 6 & 7 respectably.

6.10. That the applicant stafes that although the
lofﬁce Orders had been issued repatriation of employees of D.T.O / B.SN.L
who weré serving in B.SN.L , the Postal Dept. refused to release some
employees including the applicant on one pretext or another. The Postal Dept .4
in a most arbitrary manner denied to release all Group ‘C’ & ‘D’ employees
on deputation, except six Junior Engineers posted in N.E Region and three in

Orissa, which included the applicant also.

. Contd...



The copy of the letter dated 25.02.02 of
the Secretary, Dept. of Post to the

Secretary, Dept. of Telecom is annexed

as ANNEXURE - 8.

6.11. That the applicant states that, in the meantime
the B.SN.L decided to introduce LD.A pay scale for Non Executive staff
(Group C & D) w.e f. 01.12.2000 who are presently absorbed in B.SNL .
Accordingly an office Order dated 07.08.2002 was issued by BSNL.
authority. It may be mentioned herein that the I.D.A scale of pay is much
higher than C.D.A scale of pay and many benefits have been included
therein. The applicant has annexed herewith only the relevant portion of the
aforesaid office Order for the sake of brevity.

The relevant portion of the office order
dated 07.08.02 of B.S.N.L regarding
grant of ILD.A scale of pay to the
employee is annexed as ANNEXURE

-9

6.12. That the applicant states that, he had been
approaching the Postal authority flron‘l time to time with a request for };is
repatriation to B.S.N.L. He also submitted a representation dated 14.11.2002
to the Chief Post Master General, Assam Circle, Guwahati — 1 with a prayer
for recording his changed status from Junior Engineer (Civil) to Junior

Telecom Officer (Civil) in service book, fixation of pay as per 1.D.A scale of

pay.
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The copy of the representation dated
14.11.02 is annexed as ANNEXURE —

10.

6.13. That. the applicant states that, as some |
employees of B.SN.L are still working in the Dept. of Post, the B.SN.L
Head Quarter at New Delhi vide a letter dated 07.02.2003 asked all Principal
Chief Engineers and Chief Engineers of B.SN.L to repatriate all such
employees from Dept. of Post to B.SN.L and also furnish inform'ation in this
regard latest by 15.02.2003. In perusal of the aforesaid letter the Chief
Engineer, B.SNL vide a letter dated 09.04.2003 requested the respondent
authority to relieve five emﬁloyees including the applicant who are working
under the Postal Dept.

A copy of the letter dated 07.02.03 of
the BSNL HQ , New Delhi to all
Chief Engineers for repatriati;on of all
B.SNL employees is annexed as
ANNEXURE - 11.

& the copy of the letter dated 09.04.03
of the Chief Engineer, B.S.N.L,
Guwahati for release of the applicant
and 4 other persons is annexed as

ANNEXURE - 12.

6.14. That the applicant states that, the Chief
Engineer, B.SNL, issued another Order dated 09.04.2003 tranSfering /
posting of J.T.O (C) of B.SNL presently working In Postal Dept. with

immediate effect. By the said Order the applicant who is presently working in
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O/o Chief Post Master General, Assam Circle, Meghdoot Bhavan, Guwahati
CSO-U, Joxhot |
— 1t m has been transferred to Ofothe-€PMG;-Guwahati-under B. S N.L.
The copy of the transfer / posting Order
dated 09.04.03 is annexed as

ANNEXURE - 13.

6.15. That the applicant states that, as nothing was
done to release him, inspite of transfer / posting Order, he submitted another
representation dated 16.06.2003 to the Chief Post Master General , Assam
Circle, Guwahati — 1 for his release from the Dept. and to grant transfer,
allowances amounting to Rs. 9000/-.

The copy of the representétion dated
16.06.03 is annexed as ANNEXURE —

14.

6.16. That the applicant states that, the All India
Junior Engineers Association, Telecom Civil Wing also submitted a
representation dated 26.06.03 to the authorities concerned expressing their
. dissatisfaction about deprivation of some of there members from the benefits
available to them. The Association took a serious view in the matter that,
some of their members are still working in the Postal Dept. without any
deputation allowance and benefits of revised pay scale etc. As such they
requested the authority to complete the repatriation process by 31.07.03. But
till date the Postal Authority have not shown any interest to release the
concerned pérsonal including the applicant.
The copy of the representation- dated
26.06.03 of the Association is annexed

as ANNEXURE - 15.

Contd...
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6.17. That the applicant states that as nothing was
done by the Postal Authorities, the Executive Enginéer (Admn.), B.SNL,
Assam Civil Zone, Guwahati vide his letter dated 06.08.03 to the
Superintendent Engineer, Postal Civil Circle requested again to take
necessary action to relive all J.T.O’s at the earliest.

The copy of the letter dated 06.08.03 of
the Executive Engineer (HQ), B.S.N.L.
to the Superintendent Engineer, Postal
Civil Circle for release of all J.T.O’s is

annexed as ANNEXURE - 16.

6.18. For that the Govt. of India has béen issuing
notifications / circulars / guidelines etc. for looking into grievances and other
demands of the employees and to take early decisions and dispose of the
grievances basing on merit of each case . In this regard the member
(Personal), Dept. of Post, Ministry of Communication wrote a D.O letter
dat‘ed 02.08.2001 to the Chief Post Master General, N.E Region, Shillong
stating about expeditious redressal of public grievances of the employees in
the department and give proper reply to the employee concerned . In this
regard another office Memorandum was issued by the Ministry of
Communication addressed to all Post Master General of the country about the
recommendation of committee on service litigation regarding representations
made by Govt. employees. According to the office Memorandum grievance /
represer‘ltations of an employee should be disposed within 6 weeks and the
reply should be communicated within a period of maximum tﬁree months.
Further it is .also stated that the reply should be | and if the
representation is rejected, the grounds should be clearly indicated. But in this

instant case the respondent authority have violated the memorandum /

[§
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guideline of their own department as well of the Government in not disposing
the representations which were submitted from time to time.
The copy of the letter dated 23.08.01 of
the Member (Personal) Dept. of Post
written to the Chief Post master
General, Shillong is annexed as
ANNEXURE - 17.
The copy of the office Memora'ndum

18 annexed as ANNEXURE - 1_8.

6.19. ‘That the .applicént states that he has no
grievances against the B.S.N.L authority and as such has not impleaded them

as party respondent in the instant application.

7. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

7.1. For that, the applicant wés initially appointed
under the Department of Telecommunication, he is an employee of the
department which has been converted into B.SN.L and he is governed by
the rules and procedufes of the Department / orgapisation including rules for
serving on deputation. The respondents has no right to stop his deputation
allowances on the plea that the applicant has completed a period of 4 years on
deputation. Such action of the respondent authority in depriving his
deputation allowance are illegal, arbitrary and against the rules and procedure

in force .

Contd...
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7.2. For that, an empioyee on deputation 1is
governed by the rules and procedure of his parent department. As such the
applicant is also entitled to get revised scale of pay etc. like I.D.A scale and
other benefits which are being enjoyed by the employees of B.SNL. The
borrowed department is duty bound to implement the' benefits of the
deputationist as per his parent department. But the Respondent authority in a
very arbitrary maﬁner is depriving the applicant of his due financial benefits
for last couple of year without any reason. This action of the respondent is
purely arbitrary in nature and aiso is violative of the procedure to be

followed for an employee on deputation.

7.3. For that, the respondents have violated their
own Orders / letters as regards payment of financial benefits like revised pay
as per LD.A scale connected dues to the applicant. They cannot deny the

benefits to the applicant at their whims and francies.

7.4. For that, the borrowed department cannot keep
an employee on deputation for indefinite period when the parent department
want him back and the person concerned also wants to be repatriated. But in
this instant case, the respondents are not caring to implement the request of
the B.S.N.L authorities as well of the applicant himself and has not released
the applicant on one pretext or another. The respondent cannot decide about
keeping the applicant indefinitely in the department in violation of the rules
and procedure. As such the respondents are duty bound to release the

applicant immediately to enable him to join the parent organisation.

7.5. For that, the respondents are duty bound to

implement the transfer Order of the applicant which was issued by the parent

Contd ..
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organisation (B.S.N L) and release him forthwith after clearing all dues upto
date. But the respondents for their own iﬁterest do not want to reiease the
applicant depriving him of his legitimate rights and financial benefits which
are being enjo.yed by his colleagues in the parent organisation. Tﬁis is
nothing but denial of equal opportunity relating to employment and the same

cannot be allowed, which is detrimental to the interest of the applicant.

7.6. For that, the respondent are neither allowing
the applicant to receive revised scale of pay nor releasing him for there own
benefits and in the process the applicant is suffering for no fault of his own.
This is very much regrettable and cannot ge allowed to go on indefinitely in

violation of rules and procedure.

7.7. For that, the respondents ought to dispose of
the representations submitted by the applicant in terms of .their own
guidelines / office Memorandum and rules and procedures. But the
respondents are sitting over the matter in violatjon of their own policy/
guidelines and depriving the applicant of his legitimate rights and are not
releasing him from the department. This action of the respondents in not
listening to the grievances of the applicant should not be allowed to go
unnoticed and this Hon’ble Tribunal may be pleased to interfere into the

matter and pass appropriate Order in this regard.

7.8. For that in- any view of the 'matter the
respondents cannot deny the legitimate right of the applicant to get his
revised I.D.A scale of pay, deputation allowances and for his release from the

Departmerit of Post.
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8. DETAILS OF REMEDIES EXHAUSTED

That, the applicant filed many representations from time
to time, more particularly dated 14.11.2002 (Annexure - 10), dated
16.06.2003 (Annexure - 14) for redressal of his grievances which are yet to

be considered and disposed.

9. MATTER NOT PENDING IN ANY COURT OF LAW OR

TRIBUNAL

No application of this case is pending now in any Court

or Tribunal filed by the applicant.

10. RELIEF SOUGHT FOR

In view of the facts and circumstances narrated above, the
applicant prays for the following reliefs :

10.1. The applicant prays that this application is
made for recording the applicants new designation ,i.e., Junior Telecom
Officer (Civil)in place of Junior Engineer (Civil) in service book w.e.f

14.08.2001 (vide annexure no. 6).

10.2. The applicant prays for the grant of deputation
allowance to the applicant w.e.f 01.0497 which was dropped vide office
memorandum dated 13.03.97 (vide annexure no.4 ) till he is released from

the Dept. of Posts.
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10.3. The applicant prays for fixation of pay as per

ID.A Scale of pay given to employees of Bharat Sanchar Nigam Ltd.

(B..S.N.L) w.e.f 01.10.2000 as per office Order No. BSNL /26 / SR /2002

dated 67‘08‘2002 (vide annexure no. 9) as well as ACP for 12 years due to

| the applicant w.e f 18.11.99 and to pay the samé including the arrear salary

w.e.f 01.10.2000 with 16% interest till the same is paid.

10.4. The applicant prays for a direction to the
-respondents for release of the applicant from Dept. of Post to enable him to
join his parent department i.e. Bharat Sanchar Nigam Ltd. by implementing
various orders / letters / directives of the respondents, B.S.N.L authorities
more particularly, as well as on consideration of repre‘sentations vide
annexure ;10. 10%4 of this application at an early date after clearing all

arrear and current dues as applicable.

10.5. To grant any other relief that the applicant may

be entitled to.
“11. DETAILS OF INTERIM RELIEFS SOUGHT FOR
The applicant prays that pending disposal of the
application

11.1. The applicant prays that this application is

made for recording the applicants new designation ,i.e., Junior Telecom

Officer (Civil)in place of Junior Engineer (Civil) in service book w.e.f

14.08.2001 (vide annexure no. 6).

Contd ...
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11.2. The applicant prays for the grant of deputation
allowance to the applicant w.e.f 01.04.97 which was dropped vide office
memorandum dated 13.03.97 (vide annexure no. 4) till he is released from

the Dept. of Posts.

11.3. The applicant prays for fixation of pay as per
ID.A Scale of pay given to employees of Bharat Sanchar Nigam Ltd.

(B.S.NL) w.e.£ 01.10.2000 as per office Order No. BSNL / 26 / SR /2002

dated 07.08.2002 (vide annexure no. 9) as well as ACP for 12 years due to

the applicant w.e.f. 18.11.99 and to pay the same including the arrear salary

w.e.f 01.10.2000 with 16% interest till the same is paid.

11.4. The applicant prays for a direction to the
respondents for release of the applicant from Dept. of Post to enable him to
join his parent department i.e. Bharat Sanchar Nigam Ltd. by implementing

various orders / letters / directives of the respondents, B.S.N.L authorities

" more particularly, as well as on consideration of representations vide

e
annexure no. 10 te 14 of this application at an early date after clearing all

arrear and current dues as applicable. -

12. " DETAILS OF POSTAL ORDER

Date 22[9(6
Postal Order No. 3G e 857096
Value 9; (SO f— |

Payable at G - &)g]",a—fh\-e"

Nane of Post Office © G.P.O, Guwahati.

oY AR >

13. " LIST OF ENCLOUSERS

As per Index.

......Verification
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VERIFICATION

] 1, Sri. Harmohan Das, Son of Sri. Kaliram Das, resident of Noonmati,
%’O . Noonmati, Dist. : Kamrup, Assam, do hereby solemnly affirm and verify
! ¢ .

_‘%hat the statements * - made in paragraphs
!.l ER TR ZRR £ 71X NS o are true to my knowledge and
' W efin 1 u -y - v

those made in paragraphs5f[.@‘?.3. R/Q’Uoc%buﬁb Al l h’being a matter of

;fecords are true to my information derived thereform which I believe to be true

Hf‘!and the rests are my humble submissions made ‘before this Hon’ble. And I have
il } .

‘ot suppressed any materials, facts in this case.

|

| And 1 sign this affidavit on this the 25" day,of September,2003 at
H‘;Guwahati.

i

F ’ Signature

ﬂ:lpm o e g Wl e e 4 ')_ .

P
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© ' DED T
+ © Bubjunt - st o PROVISIUNAL APPOINTMENT
y :
Ths Lidersiyred hereby offars Shri/&tf/. Harmahaen Oas,
N i;_ 3 FURELY TEMPCRARY DOSTS OF Juntor Engineerds),
un e opay of fs, 1400/& - pér montﬁ in tha

acale of k._lgggégg?ﬁgoq}?ﬁ-so&zSon;; eeee—e The apprintes
will also be ontit.«d to draw dearnecc 2~ other allousnces at.
the rates edmissiuic under and cubject o the conditions laid
down in Rules and orcers governing the arant of such allowances
in force from time to tima,

2, LT
and is likely
the date, He/: :
further orders, we/<fis w111 be un pretiation for duwo years if
the appointmen: i: conwis iad beyord six montha, fhe probst fon
AP two years fs u. :0 lishie to be sxtendad by the appminting
authority, 4 ’

he appuintmens is nrovisinpally for 6(six) mdnths
o cenlinue, The appo_idimunt will take effect from

Je i,-’ No ‘iteelilig Allowanoes wiil be pald for joiniﬁg

the duky. . . o
ll" ! .

4 " The appuliteent carries with it the. liability to

86rve 4n any part of india, ‘where the iyl Engineering Wing
(P&T) may have an broanisation ur wheze Civil Engineering Works
may exist uncer ot'we; wings of P&T Department, Other conditions
of service wiil be g0, srrad by the relzvant rules and orders in
force from time o s, .

5. ~~ The -appainkmert may b= terminated at any time withe
out assigning an, reasons with a monti:'s notice, The.appointing
authoritﬁ, houever reserves the rignt to tarminate the service .
forthuith or befora‘the'expiry of tha nariod of noties by making
payment of a syg eCuivelent to the Pey <ad allowences for the
pegindhoﬂ the Brisxdiced surtion of nobica, IF however, he/sjte
wishes t5 resign, r=’sfs will have to suimit ﬁis resignation’ and
give at least a nmonti's notice and wait FOr,its,acceptance,by
the Gevernmert, In -ass tts period of natice is legs than ens
month, he/¢ghe will hays c=posit a asum equivalent to the pa¥ and
® allowanoss for tig perisd talling sheet of ene monthe But In

Dl aasa’heysyb g90es Suwan ithayt the accuptance mf resignation

X he/egb be traatan .- Feuing been dismises: from service with a
disq,alpricatton fer fucuze smploymen’ under Central ér State
‘Government,

ST L3 s Zect to the conditions that the
“ing Liry e Charasbar Certificate from tha,
fonei cesbitltion las+ attended by his and
o . we Ctom nisyhifr last employer, if any, duly
“i:attéﬁteﬂ by a 'otirpc-ding 15t Clres Exezutive Magistrate f.e,
a‘Diétriot fagiatvate oy | Stb=Divisiuial Magistrate, ‘
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7 ,Original Certificate and Testimonials in support of
gJéducational and Technical Qualificotions experience and age
, hould be produced before joining duty.  If he/ehs is a Schaduled’
5;Caate/Tbiha or Anglo Indian, he/sh® should produce a Certificate,
.Y to that affect from the Magistrate of thu District concerned.

.;8;' B He/$ta will have to pass the Departmental Test in {
«fRates, spocifications and 8implo Accounts within 2(tuo) years
of his/hetr appointment, failing which ha/she uilakye elloved

vaifto draw his/her next increment.

9. If any declaration given or informatfon furnished
by the candidete is proved to be false or if the candidate is
found to have willfully spppressed any material informatiop '
he/she will be liable to removal from service and such othbr

aotion as povernment deam nocessary. .
10, : I¢ he/ske has been employed zny whers previously

he/she will have to submit a discharge certificato from his/her
last employer, - :

kP - ‘“AHie/Har appointment will be provisional eubjaétgéduw
his/het Charaoter and Antecedents 'baing verified by the polide |
suthorities, S ’ i
12, . He/ét6 will have to take an_onath of allegisnce to .

. the Censtitutifon of India de Eatahlishad by law, at the time of |
~taking up the appsintment, ' :
13, : No person uhd has more than ene wife/husband 1iving
ei who- having a spouss living marries in any cass in which such

marriage  {s vold by reason of its taking place during the 1life

time ef such anuae shall be eligible for ampointment to serve gf

and provided that the Central Govt, may, if eatisfied what there
sgecial grounds for so ordering exempt any person from the
gpéfation-of_this rule,.

14, . He/SHE will have to undergo Medical Examination hy
the Civil Surgeon immediately after his/her joining the poast

of énsure his/her fitness for appointment in this Department.
If,, however he/sh® is found Medically unfit his/bes setvices
would be terminated after the expiry of the period of one month
Prom the date of communication to him/ber if the findings. of
.the Medical Officer, if no appeal for a second Medical Examina-
tion -i1s. made hy him/ber during this period or after the case
for second Medical €xamination is finally decided, if such an
appsal is made and accepted,

1

18, -  Whenever hefsh8 s put in charge of stores he/she
shall have to §lve Security for the amount fixed by the Depart-
ment Prom time to time in cash or through fidelity bond or
pgrsonal mond .or peraonal surety from two permanent Government
servants for the amount of. security. . :

164 He/8khe shall have to produc# all the certificates
- in original before he/she is alloued to join duty on the

offered to him/ber. ' o

17 He/She will have to serve the Department for at
least  for two years after joining to the post offered to hin/
ber. He/She may not be allowed to apply for outside employment
except through UiP.S.C. within the probationary period of tuwo
yebts or more as the case may ks, ' _
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P he/she v ron™ #tha offer on the terms given Jnfimue
@ he/ehs ehould communicate acusptanza and report for duty to the

FON OR BEF.ORE:

12987 « It no reply Is recaived or the

candidate FaII Eo repor¥ for duny by pxescribed date, the
offer will be trested as cancelled.

/ . ‘ { H. OBGLHI ) 3/"/87

suparintending Fnginoer,
Talecom, Clvil Circlae,
Shillong.

shri/ A/ Harmehan Das

% Chier Eng_B;mar Po%jD.J(Rgedo),iﬁaaam
anc N

Gauhats W 3,)
Pt&?ﬁ 10033

Cony to :-

Te

'

#
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0,

9*19:
.20f230

xies .

. 23,
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-
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The General Manager Task “orce, North Eastern Telacom.
Ra ion .Gauhati 0ith reference to his letter No.
i g EaffR10Y, d¢ 29,787, for information
‘gad8e

m Pret Mastber Benenal ol cfiralee Hiklangs 79800 1

tEast Zone, Calcutta fo- information please,

The Supsrin: endlng Engin:r, Postal Civil Cirele
WYogayog Bh:'an"(4ih flour:, Calcutta - 700 017 fur
information ;:lease, : ) » \

The Assistanw Director ﬂ -ezcl(ru), Department of
o] elhi wilk wvavsienna to letter No.
%7 "LCSE(W3 dl 20:_’!{‘!-87‘31_ for informatian

BTTaqe. .
The Executzxa Englnaer Cif,
Gaubati/Jobhat/Silchar, 7

The Executyfa Lnglncur(Cl/Ll» Postal Civél Division,
Shillong. ‘

The Assistdnt Engincer(C: /11), Telecom:- CLvil Sub-Division,
Jorhat/Gau?m/Dthmapuw Agz(xfala/SUcha r/S Lllong/Aizaul/
Imphal/ShiXleno/Gauhati-~11/Dibrugarh, /

The A351st%nt Englneer\tl il), Postal 01v41 Sub- Division,
Silchar/Ga/r t1/T1nsuxma/§hallonq. / v

il), Telecom C}vil Division,

\\ ~\

Ashrl/}ﬂ]/}"/ﬂ_.ﬂamnhamﬁu,ﬂ“.“-__.A,._ A

- DParernal F£1

Superintending Enginoer,

Telscom, Civil Circlr,
- Shilleng.
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DEPARTMENT OF TELECOMMUNICATIONS
9 OFFICE OF THR CIUErR I'INCINEF,R((?), NORTI FAST Z()NF., (ZU\NAH/\'N.
¢ ]

c e ' GOV OF INDIA ' ,.g&'
T v " \

G-g  NO.1(80) SHCE-NEZ/GHY 344 N Dated  19-03-99.
N : | ' OFFICE ORDER
£ Consequent upon Department of Pot’s letter No. 10-15/92-Cive,

2 . . . ;oo
Repatriation did 28-10-98, following Junior Engineers (C) sworking under Postal Civil
Wing are hereby vepatriated fo their original unit of Telecom Civil Wing with immediate
effect and transferrrediposted in the interest of public service.

SINo.  Name of official.  Present place of posting. New place of posting.

1. Sridmep Kr. Roy ' AE(C),PCSD, Silchar. EE(C),TCD, Guwahati

against existing vacancy.
2_. Md. Newajuddin Laskar ALE(C), I’CSD,Silt.jban _ AL (C), 1CSD, Dibrugarh
' ' vice Sri N.L. Sil.”
3. Md T aﬂ(.a"din Choudhury’  A.E (C),ISC'SD,Gtm"ahau.' AL(C), TCSD-1,Jorhar
. w'cé Md. Babul I us.miﬁ.

4. Sri S. Das Purkayasipa A.E.(C)\,PCSD(?V"ER), | S.E(C), TCC, Cjuwa/':ati i

Silchar. - ‘against existing vacancy,

5 Sri Dl"fz'p Kr. Borah AE(C)LPCSD, Sln'l/'o)_:g. C.GM.T., Guwahati
' vice Sri Santanu Cioudiury, -
—7 :
» ’/’/’—\ ' .
r.///c? Sri Horomohan Das CPMG., Guwahati. L SE(C), ICC, Jorhar .
- — S —— against existing vacancy.
7. Sri Tapan Kr. Borah A.E(C),PCSD,Gitwahati. AE(C), TCSD, Tezpur

against existing vacancy.

AT Anawar Hussain A.E.(C),PCSD, Jorhat AF {’C’)L I'C8D, Pasighat

}/ s (Tinsukia section). against existing vacancy.
Q0 St Sanjib Kr., Maitra CALE(C) PCED. Guwahati. 4 F (C). TCSD. Kohima /

against existing vacancy,

| [Q}“QJ;)W;

) Superin :df:;g'!:‘ngi:ze/trr(lf@,
Oro the Chief Fngincer (O,

. Telecom, N.E.Zene, Guwathan,
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Copy for mtormation and necessary action e, -
g l:.'.". The C.GAM.T., Assam Circle, Guwahti/ N Circle, Shiflong,
34 The C.PM.G., Assam Circle, Guwah:ti/ N.E. Circle, Shiilong.
5! The Chief Ergineer(C), DOP, South Ecast Zone, Bangclore..
4 6. ,  The Director (B¥¥), Sanchar Bhawan, 20, Ashoka Road, New Deil,
7-10. The S.E.(C),Telecom Civil Circle, Guyezhati/ Jorhat! Shillong/ Silchar.
/1. The S.E.(C),Postai Civil Circle, Calcutta.
12-15. The E.E.(C), Telecom Civil Division, Guwahati/ Jorhat/ | tanagar/ Dimapur.
16-17. The E.E.(C), Postal Civil Division, Guwahati/ Shiilong.
18-19. The 4.0. (T4), O/o the C.GAM. T., Assar Circle, Giwahati/ NEC ircle,Shillonz.
"\20-’.?"].. The A.O.(PA), O/o the C.PM. G., Assar Circle, Guwahati/ NECrreleShittong:

- The 4.E.(C),Telecom Croil § ub-divisior, Jorhat-J/ Dibrugarly Tezpur/ Pasighat/

Kohima.

. The A.E.(C),Postal Civil Sub-division, Guwahati/ Jorhat! Shillong/ Silchar,

Sifchar(NER).

. Official concerned through concerned cffices.
File No. 1(44)94/CE-NEZ/GH
Guard file.
/{?," ‘ ) .
f R 5
Executive Engineer(HQ)

O/o the Chief Er’zgineer('@
Telecom, N.E. Zone, Guwahati.
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{4, % Shui L nbkm"GOaw.um JE(C),als0 can not be considered for \.nppomlma.m as JTO(C) due o non

s Tulfidment of thc conditions of tht. Reeruiteient Kubs for JTOC).

Jer B Ui further ¢lacificd thi. no pav scale of any of the abové officials redesigis atedne! ITOCY
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L 4o v o

' \u;%;, lsnpince (M&Ll‘). o o

5 Onyihe Chicl }‘ ngm.w@ L o i \-\

“13;‘35. Assam Civil Z?nc o ‘ ' :

“‘th'\u. / ) ey , N

- i . ll ‘ . .' : §

L e g T T+ e i e e
‘ A T A R u | \ /
“,;’Q‘ D LIS -] " ‘ 2’%
1_; ‘ﬂ.’o I/ ol n i
dong P 5 ' /
,/ ‘ l ' : ° \
;o _51" ’ 'T‘ l : [ a . .
) , "’ S bt - A Yogtagsn
,,.‘-.._;,4@;., ! Ay e
.‘l’.d} ! P esmuw)lllw()ilunlk o __" Date nl( anlirmation as JU(C) in DO
i Lj TAPAS S AM\ \i\ DRDEY o i G RE-09-94 - o
CNAMIRDAS ] T T 06294 e

R

f'wmhtlutlb W oaew Recruitner’, Rule oy lll(/( Jand \Jhsu[uul( clatilicatsuny 1 the analler
3 reccived iwm‘/\l.)bll'us vi. bNLlUU Néw Delhis,

|
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| I\N\?XRHUN)‘AIN P b W ]_r' : ‘._....,.-..,“ . A() 09 9-3 --uu-- _I
1 SANJIB I\UMAR MA:II{A AT \23-()‘) 94l |
UI\U\MRDVTTM R T R10-8 o
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Y “before u)mmumuncm of these Ke nnumn( [Qes shait count tor the purpose o probation,
CR qualifving Service for pmnm(mn Conlirmation and Rension,
A9 5 Oue of total 38 nosT of  junior Engineer(Cin Nassim  Civil Zone oniv 30 nos  juniur
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o account wlll be trqnsfemad to ‘hlsﬁ;af new Providont Fund account underthe BSNL as provided for under Sub-rule 24 (a)
- of Rule 37-A of the CCS (Pension) Rulas as amandod fmm time 1o time

na . ..;GO‘VERNMENT OFVINDIA .
DEPARTMENT OF. TELECOMMUNHCATIONS

_‘ ':/./{/r w;gzm Yoo e e X
 onsat. .. Jg () s atasa -sam.aam,f;w,/@ ..—..s/IfQ/EO/S"

znahamtSanchaergamUmued s

g M C . r‘;‘m“ ., "?f‘ “‘v"" ’ Y R
1. Pursuant to Iatter No BSNLMISRQOOO dated 2.1 .2001 on the above subjeci and In accomanee with tm pmvis&om

Cof Rule 37-A of CCS (Penslon) Rules as amended from time to time sancuon of tha Pmsldent s homby conveyed to the

oy :
perrnanantabsorptlon of,Shrﬁsm(wn “‘El‘ ¥ jM A

a pemanant/hmpofepf emp!oyee ot the Depanment of Teieoommumcsuons. In BSNL, with effect fmm me data and

der the terms and conditions a5 Jndicated batar .
. un ertt]e. efrn a dcg} i g?;s}mg:gld ated below o<

2. Date of effoct "The permanent absorpﬂon shali take eﬁ‘ect from 01. 102000 forenoon.

"f::";gy'f.\- ’A'g

3, Penalonlemtultyﬂ Shrﬂ&mﬁlKuméd \Aﬁl ’"29/? AN &’ 9
shall be eligible for penslonary benefits includmg gratuxty as perthe pmvnsaons of Rute  37-A of ma CCS (Penslon), Rules

:r |- ‘ .Yn xS ,J\.unu Anr- SR

TR O WS er, FahAntye :4
‘as amended fnomi!ma toﬂme.\m, AT AT .Z*:J”r"‘ NI RS IS A . : . g
R s . ' RN P T
4 Famlly Penslon The famlly of ShnIt}m(/Kumtfd -...uéﬁ’l,. 1) -Q:ZL..,, RS TR TR LT .
)

sha!l be eligible for famlly panslon asper pmvlsions of Ruie 37-A read with Rule 54 (13-B) of VCCS:‘ (Pension) Ru!ee}u
a&ii&ﬂx? mﬁ'ﬁﬁﬁ?.n T v S AP, v s st WL
.. &8 amende:i frggn 2{113 tg#tm: A oA whQry (IGHETOE SiermicE Bl e mondeen B P offioas “me

5. . Regulatian of Pay on absarption :To ba requlated Intefms of para4 of DOP & PW O.M. No. 4/18/87-pas) "'(D) %
dat 45.7. 1988. 2 comuetie. SR AT 0B RANCRd OVer 10, 1@ LORCET ey il Wil il il g
ate oo

g e SReY of mmmagmu Mty B fOradrR 10 Bus it Yor (eaord,

8. Leave : The Eamed leave and Half Pay Leaveatmeamnofsm/swaxqm ./:Iﬁ{l.’.???.ﬁ/za'n ﬂM
: moachy- Ag ahove::

.bi.

...... stands tmnsfetmd 1o BSNL. on the date of absorption as provided for under ,
Sub-ru!e 24 (b) of Rule 37-A ofthe CGS (Pension) Rules. : ?J” S
* 7. Proyident Fund’;.The amount of subscription togeuzerwﬂh interest there on standing to the credHt of Shr/Sels -

. Kyme....... A@/ana?@&n”fjw ' L . mtheGeneralevthFund
o *—q TR S

- \ A) 'V ﬁﬁ - ) .
it Tha bu*pm, Erx;zs,az:r;”} SV:_CM ChT&z ~.Mwm‘:m~

RN S ¥ oCics £ LGN
""‘,? .l‘ fy

- D e e e L  (Sanjeev Narang )
. : yf‘ o ..f & 'Hi" uc~“ﬁ)€\(§m : . v Director (Estt) Assam DOT
To, ’ , o
* Chairman and Managing Directoer,
Bharat Sanchar Nigam Limited. : . o ;
20, Ashoka Road, New Delhl. ) .

-

Capy ta:

1. _CpMg Cﬁ\\m& SSA/Officer in-charge for maintaining the servica book forkeeping this ardet -
In the service book along with suitable entries. -
Officer concemed. Q, /' Hanmph am Dok

i 3 CGM of the concemed recru lmg Circle. . -,ﬂ:}m 72/6(909 é;:fdx—

"
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24 2 feEe o oo

' Chinnnan, I'n'l\t wl\ll(l'.| Yo '
| ﬂ [ ., Departimaent of Posis, indin

' [ Moty of Commumications & 11

‘ ’ i Dade Bharveinn, Soned Flive)
’@, 9 Mew Uethi-r 10 90
DO No. 1825/2002-Bldg | Dt 25.02.07
ii‘ T
- 2]

/J Dear Sh. G hosh

AN N ' '

)

LN a
i Pleasc refer to your DO letler no.-10-17/91-CSE dt. 07.02.02

v {’*“7 regarding repalriation of Telowm Civil Wing stafl (now under BSNL)

working in Departmentof Posts. 4 »
2. 129, (’uoup 'C"and Gtoup D" empioyees who Lave op ted for
BSNL and vmllfm(l in the Departiment of Posts could not be relieved so
far as the / posting orders are yet to beissued by DOT/BSNL. H\(:s,u

T officials will be relieved forthwith on receipt of their posting orders wilh

4 the exception of six JEs posted in North East and {hree in Orissa,

LN keeping in view the unavoidable roqumzmunto ol ongoing projecls.
[RY r\l‘ -

_,',\}\’"’ 3. These officials will be relicved by May, ZOO? when allernate

\“ l arrangements are in place.
Uy
_ With best regards, N
\ Jd. 5 pc CBY | Yours sincerely,
QL |ESULE et | .Lw./—/'
cE > Whoo | o
(FD e s hatdop (SC Dutta)
\J;; ML&\" )(j(.(’ o L 6'/( Q.4
) --ﬁ A h)amal Gl msh

Secretary
% L(}Dept. of Telecommunications
\ ’7’7"{ Sanchar Bhawan
New DRelhi-110001
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i Sgr__,esman House, Baraichamba Road

e o i oprliT

e \ ' New Delhi-1 10 001

J'Q-llI...li-..lltlnlnilluln.ltabtas-tc
i

No. BSNL/26 /SR/2002 Dated 07 -03- 2002

" OFFICE ORDER

Sub lntroducnon of IDA Pay Scales w.c.l. 1-10-2000 in replacement of existing C.D.A,
Sl Pay” Seales for Non-Fxccutive Staff (Group "C and D7) absorbed” from
DOI/DIS/DIO in BbNLw c.f. 1-10-2000.

I In pursuancc of Abrccmcnt dated April 26, 2002 s;gncd with new
Appglicant Unions in;connection with above and the approval of BSNL Board of
Dirdctors and the approval of Department of Telecommunications vide leler™
-No. | 1-:35/Esu- -20021dated-7.8.2002 the IDA Pay Scaics in replacement of
“exisli mg C D A Pay Scalcs cffective from 1-10- 7000 will b<, as under: -

5,.'»:
el S
[ R Y B R y 1 ’l

i | Category of ~ | Existing C.D.A. Scales of Pay Corresponding BSNLL
Non-Excecutives : f ¢ on 01-01-1996 Scales of Pay on LDLA.
3 : ) Pattern w.e.l. 01-10-2000
E-f - 1 2350-55-20660-60-3200 _4000-120-5800
NIZ-p ' 20610-60-3150-65-3540 4 4000-125-5935
| _NE-5 _12050-65-3300-70-4000 4100-125-5975 o
NI-4 2750-70-3800-75-4400 | 4250-130-6200
NLE-3 3050-75-3950-80-4590 1 4550-140-6650
NIE-Q 3200-85-4900 4720-150-6970 _
NE.7 | 4000-100-6000 ' 5700-160-8 100
NI:-8, 4500-125-7000 6550-185-9325 -
NE-9; 5000-150-8000 - 7100-200-10100
NE-10 ¥ 5500-175-9000 7800-225-11175
NE-1] X 6500-200-10500 : 8570-245-12245
‘2. 4 Fiunent Method:
Pay-fixation in 1DA pay scales will be done in the totlasving manner:

The Group C and D conployees who opted for absorption in BSNL were on deenicd
deputation w.edl 01-10-2000 Le. from the duy BSNL was fproied. Therelure, new Pay Scales

C , o ‘ /A o

T,
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k Al Sr DDsGrty s(, BSNY. (()rpn:
4, AlIN

il ()Ilm .\u\ Delhi
I New Applicany { »

Jmom of BSNT.

‘opy for mlommmm to

(h.xirm.m Telecam ¢ umnmslon S
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/\d/:su(HRD) Teleco; nCommmn
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No.-ESTI73S NL-ASM-1712

5 BHARA
Lol (A Govl. of India Enlerprise)

, Office of the.Chief General Manager Telecon. ' !

L Assam Telecorn, Circle, Ulabari, Guwahati-781 007,

§

!

SANCH.A

: {di/:" \
. 4 4
B2 NIGAM LTD.
v

CDated ab Guwahali the 20/08£2002.

. ,} A
. TO-( Co e, “ ‘ Tﬁ
14, The (.M. Telecom., ‘ — —
Guwahalift mhmlemqarhlJmtml EL y \;’.M““-
TR TR I
b . B-7T. The Teiecom. District Manager, Q. - ‘ —
aset (cwm TR Bongzugaonf‘r‘ezpurn\lagaou. .). ST —

;M Zoid Gu\%h&“x »
- The CE(Civil); 1

chiert nuulnunuu‘}

..pumuﬁ

.(l'll'l“l”l‘ll

i

ul

\'H

- The DE, (,

’\,

“elecoin. Civil Circle, GuwaliJlA g
The CE(Elee), Telecam. Electrical (,uclo, Guwahau
: 1(). The DGM, RTTC, Guwahali, '

80, Guwa_n,.zi.

L1200 The CAQO, DOT Cell, Circle Oflice, Guwahali, |

l(l ‘1

A5, The AUT(SIaf,

14, The CAO (SBPITA), Circle Otfice, Guwahali.
sircle Office, Guwahali.

B Inlrodumon of IDA Pay Scales w.e.f. 11/10/2000 in replac emonl of
e/\mlmg C.DA. Fay scales for Non-tzxecutive Statf (Groun ‘'C' 8'D)")

N at)sorb(\d from DOTIDTQID O in BS‘NL w.e.f. 01/1().’2()()() '

BleJN(‘W Delhi teller Mo, DSNLI2GISRIZ002 dated () 7108, 2002

Kmdly lmd enclosed herewilh a copy of BSNUMNew Delhi letler

. "under rc,forenco ion 'the: subject cncd above ror Lwour of information, qundanu.

‘ .and nege
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wry arllon :

H-u‘ IP

'h..
b if!l(v):l

-

v

'.'u.? ’ ; i

1 SthN Misra, C

(B.C. PAL)
Asstt. Dmerlor / (‘locr)m (E3TT)

, BENL Lrilploy(,ea Union, Assam Circie,

“CTO Compound, Pantm/ ar, Guwahall.

2 Shri ALC. Nath, Convenor, anmn,\! Union of BENL V\Iprk(;zrs; :
(FNTQ), Assam Citcle, Circle Qffice, Guwahali. 7

Md K. All, Convenor, National Federation of Telecom,
I'mployccd BENL, /‘\:: sam Circle, Guwahali.

L, A4 Shri Dipak Ghosh; C.

Dibrugarh.

Shri N Deka, Convenor, Telecom, meloywn l’r()uw*mwv
Uninion, /\,,am Circle, Guwahati, ‘

Asstt. Direclor Telecom.

., BSNL Mazdoor Sangh, /\s;;am Circle,

L) —
(ESTT)



P . | 97/1/

e 'TQ," ‘ < v
“ The Chief Postmaster General,
0 Aasam Circle, Guwahati « 1}
g 7
j .
5 Bated at Guwahati the 14/11/20a2

B - Prayer for implementation of IDA pay scale and redesignation
© from JE(C) &0 J.T.0.(C) 2

Sir, , o
With best hoaour and due respect I bag to lay before you
the following few lines for favour of your kind coneideration and
‘syampathetia actien. : o

That 8ir, I am & parmanent employee of BOT and BSNL hag
acoepted the permanent aksorption with effect from 1-1G-2006, (Copy
enclosad). a ' ' :

_ That S4x, the Chisf Engineer BSNL has already issusd order
vida their Ne.1{140)/2000/CE=ASM/GH /058 dtd, 7~10-2002 pheto copy
enclosed requesting all unita te £4x the pay ef the employne working
under their unifts in accordance with IBA pay scale of BSWL staff,

o That Sir, I havo been redesignate £rom JI(C) te J.T.0.(C)
with f£inancial Renifit, But my pay is etill drawing in accordance
Re BOT acale., According to BSNL orxder my pay hed to bs fixed in
accordance te IBA scala, But Sir, my pay has not yet been f£ixed in

eccordance te IDA scale. | N |
~ In this regatds I like to intimate that Y have heen
transfored to Telacom Unit., But Sir I have not yet been relesazed
by your DBepartment. : o
In view of what has been stated above I fexvently request
you to kindly look in € the matter and fixed my pay in accordance
o IBA pay scals, _
For this kind act, I shall ever remain most gratefull
tﬂ YG“Q T

? o | ?_ ’ Yours fait:bml 1y

( H. ‘Mg MS :
JeE. {C) o
0/0 Tha Chief Pogtmaster Gensral
"~ Assam Circle, Guwahati,
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chérding repatriation of Group C&D sLafl from Depll. of Posts to [IAML,

I! ‘

A | P
it f’ ) . ,"” ' 9. l mn dirccted to say that on thg basis of informalion fumishod by vinious
g 13' o ‘zones 'a numbor,ol Group C&D posts woro divarted w vinluus) zones vide order of
- Fiki 2 | ' even number dated 4.2.2002 in orcder to accommodale BSNL oploﬁs working in the
o | -I:“; part‘mem of Posls T \ H
gEail ] Al - N
S L 2 "i tThB' stalf foderalion has roprosentad thal a nimber of Clvil Wing (mp,(./c eh
E ~-_:l' ] ..’,§ who had 0pted for BONL are still working in tho Postal Department. You are
f i}«a accordingly requested 1o mt:malo whother all the B‘,Nl opteos working in B8 3N he we
Al :f !.’ boen repatriatod (0 UONL 1 any BSNL oplecs mo slill working m_,_L_)—(_ﬂ{ i iy
Bt 1L action ma bc mkcn lo get them repatriated to BbNL '
t‘fl "{* ] K 7, ! ;
FlLH _“F' “Q RN ! .
-1 & ;;i‘*’ . 8. !li 'lhis lnformannn may kindly be fumished mgcully lates ll)y 16.2.2003.
&b ;f! P ‘ .
i 1A P : :
AR S . ' : |
:é; '{:‘a . ' ' ] : , Yours fmithully,
: i1 ' H ' ' i
LEIHARTER | H | } : - ,}(
A} g* fUE ) L A
"‘:",9411 I A (Chandra B ing
1;(%9;‘ ol | I II ' ' T JLODGHW) |
#1 L B R AL W I BT !
14 !4 O NS AP Wt S ,A‘I
R R P
\': ,; 7 : li" X {" (!.)t"“ " ;_ Vo \\:),,'9/ Creian of U
gl G ) Vs elels el
‘ !‘ F R N “"; ‘i ,.3 . H “l WU/ J CCiiel Qoainear (C21
4K f‘ il “"1 g ‘ -j__:l " ‘s Churdl, Ass } is i/(m(‘ Ghuealindd,
y Ry " l. . I' ‘v\\.\/ })j Mo otee -wuu)u v
h ,l. . :-.‘.'T_ ‘J K- D lu«n.ithl \l7 [ Ml *030e0sA 0l tan

L -
‘\ el

:

" e

wa\’

An i xope - /4

i. + nfl;!}-wr- -‘ '“ ot P —" : : 4 . 1ER - --a-.-aa.u\.u.«..u..- Sen et bame .\uamm‘»wwl&v&l?
kg ’ y o ! g ¢ g
" ‘ I‘I’:;%ii .’(') ‘ ’.;l ° M ' ! %
3k !li!’ p'o ! o i Bharat udll(,ll i Nigan Linunte (I
) 31;1 lf, Il o (A Governe®ent of fdi 1 o)
af gl o' ' OTh Ploon, Chiandeac b ol Paibding, oy, f1ove et 110000
s, ‘E " o ot .
-q s LY |
it ‘%554%6’3!, A li N _
I ’? b il Not2-1 2()(),_-C.‘~13E Daled: 72,2000
T A R
7 'a- e ! IH t ! !
: o ’ ' 1 ] ’
‘ lllll LTS ‘
All F’ruu ||ml Chicl Zngincer(Givil) !
Bl):l.n.ll :.ln(h u Higam Limited,
B
‘. /\H,thof Equum(Cwll),
L Ulﬁml Sanchar Migam Limited f ,
1 ’
| ‘.(excep,t 'J nyandrum, Shimla, Dehradun, Lhopal)
i ' '
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REFARAT S MANCHAR NG \,\1 l EVIRREE

{ A GOVERNMENT OF INDIA 11 TERPRISE )
OFFICE QOF THE QHIFE | NG H\H TR0 lV]l )

e~y m

g B ASSAM CIVIL ZONE, 2 FLOUR.
4 ﬁ%\ﬁﬁwﬂw

4 - MITRA BUTTL.DING. /\\HR/\M ROAD,
- "ﬁi\ullf" :
gl VLUBARD, GINWATIATT = 781007,
P ot ; !

L5 | N .

R ‘.J ) . oY ‘\ Yy ; o
T Mo 1(140)r200a/CE-A M/c:__mz R Dated: r) 042007,

G . ) . Urrive UHU&:H

pmml sicle trom tha qnpngth of HSNI Assam Civil /nna Guwahati ate made in

» b

ttu.. Hm.h.gi of pu “u qt,l'\hu: wula |mnm.utuu, uu,u

The fuhuwum fransler /pusling in ”lc‘\bddlt‘ of JTG(C) presenliy working in the

N %!Nol Name of the Otlicial l Prpqpntiy womng At Tew Place ol Homatks |
A N 'posing
1 Md. Newaluddlm PbbL) bnlcha: \ FOSU. | Agamnst
.| Laskar JTC(C) | | Cibtugash | cxisting
Tl Ao N v jvacancy |
2 'Sh_‘i Harmohan DasiCle - the  (f M’“ CSD !, Jorhat ‘| de’
. 1JTOC) i Guwanati, _\ L o
37T Sk T Dilip Kumar! PCED, bn'lom i CSD-, e
.1 B0 JTOC) 1 - AGuwaiali .y i
4." | Shii Tapan Kr. Qorah' PC SD Cuwa vati CED. Tezpur ; -do- i
- JTO) I * T -:-
5 1 Shri Md. Anwarl PCSD, Jorhat L CSDHY, b -do- |
| Hussain JTO(C) - “|' . Cuwaliaii f ‘
6 1 Shri Sanjib Ke. Mas'ra PCSD.Guwahati.  © CSD-V. L -co- i
‘ | Guvidliaii : :

197G , t
| :
i

Ve o

, ¢

EXecutive gnaineer(Admn)
Ofc the Chlef Engineer{C),

BSNL . Assam Civil Zone,

-,U\ula ‘:.\{u

Copy iu- -

\/A\’Tho CPMG, .Acam Circle, ("uwahxh

2) - ne SE(C).FPustai Civii Ciidle, Kuthaliu .

a. A\ l hn I—xm lm\/o f—nmnopr{(‘) P( {) (quhmu\tnllmm
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Copy ol ! .
1\ The CPMG, Asam Circle, Guwahati,
) o 12’, ThE ul.(k/) Pusia Givil Chicie, Inoikalta

- 3-4)1 hﬁl% Fxecttive tnaineer(C) P 8] (-Hwnhﬂtll‘whlllﬁnﬂ_ X

e
)"J} IHL /\L.\\J[ [ 2TIVN \)Ithdll\)HlHU' IU’\IHV\‘

iahati/voirhal,

~ "

: :'",l (‘z\b')Vl RHMHH or INLAA ﬂmmu 5E 1) i . ‘!,
| j ' «H.n ;r*g.:mlg:u :*nuul.y\xg INEDS .n((n/qn
ASSAR CIVIL 20N, 2" 11 \)un, A
METRA BULDING. ASFIRAM ROAD,
l‘fg'l. !:),,A‘Rg (}t I\\’\ | 1 A’!" _"\!1{\1)le
I " l | \
r‘T':/r - ASMIGH! 397 | Datad:r7.04-2003, .

fji | OFFICR ORRER R S
b ! Lo - .
N :

Bl i
(uiluwmg Wanshel fposling in e cadie of JTG(C) plcbu: tly working in the
pnémi sirla trom the strength of RSN . Assam Civil Zona, (-:uwnh'ﬂi nr

<1 nmdo in
]

il -:jh.‘"?ﬁ;i}“}.&u‘{ut public scivice vmhiuunrdmu‘ effect. 1 s ‘ s
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i posing L
FMd, ] iuwruuddnm PCSD., bnchaz FCSD. | Against
iLGka’UTO(C) ; \ ] Dibrugarh ; risting
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"Shi Harmohan Dasi Gl the CPMG | C ~eD I, Jorhat | do !
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n L Shri “Dilip Knmm‘ PCSH Shitiong. \ ;C‘:D H Fdo- T
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75 The Chief Postmaster General
Assam Circle
Guwahati - /8 001

?  Subject:-  Prayer for release.

Ref :- . BSNL order Nd :
' 1. No.1{150)/2003/CE-ASM/GH/397 dated 9.4.2003
2. No. 1(80)/2003/CE-ASM/GH/552 dated 29.5.2003

i Kindly refer to my letter no. Nil, dated 2nd May 2003 regarding
prayer for release.

That Sir, competent authority of BSNL has issued the transfer
order and posted at my parent departmeni. Hence it is requested o
kindly release me as per above Tfonsfer order.

~ It is to be noted that | have been re-designated from JE(C) to

JTO (C) with financiai benefit. On the other hand, | am pasicaily
financiaily loosing in the postai department.

I would iike to once again request you kindly to release me as
early as possible.

Thanking you.
Yours Sincerely

Dated at Guwahaii ) . »
The 15.6.2003 QL%

JUNIOR ENGINEER (CiViL)
0/0 THE CPMG: GUWAHATI

Copy fo:
1. The Chief Engineer (Cj, BSNL, Assam Civii Zone, Guwanati-7 for
informatfion with reference fo his order under reference. '

2. The Circie Secretary, AlJEA, NE Circie, Guwahati for information
and pursue piease. AX@W
' (H M DAS |

: JUNIOR ENGINEER (CiVIL)
- 0/0 THE CPMG: GUWAHATI
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Jo PRLECOM CLULL WING

CENTRAL BODY

i ¢
e | o R | Reeognised by D.GIPSE) vide tetter No. 15-2, BU-SE dt 3.7-80. Agpin
4 B AN Recognised under CCS(RSA) Rules 1993 vide letter No. 13-1-85-SR(Vel.V) dL
: ; . ¢ 1-12-95 Deparument of Telecommunications, Govt of India]

(Central Head Quarter:)

GROUND ﬁOOR,’I'ELEPMONE EXCHANGE, POLLACH1-642001, TAMILNADU.

L 4 - T
: Lo
. . [
Shri SHANTANU CHOUDHURY Shri.M.GUNASEKHARAN ‘Shri. R.RAVI
P 1+ President ' Genera!l Secretary Treasures
v Phi03842-230516(0) Ph: 04259-220250(0)  Ph: 0422-2432203(0)
©o] L. +03842-267466(R) 0422-2629200R) |
V T Eemail: banu((gxcddt.n:x;\:oux_

eb Site: hitp://aijcalripod cown

oy b7 Ldrgned iy dist Lo O o 2GRy

- (DHTo. W ()10
The Chief Post Master General The Chief Post Master General
Assam Postal Circle ) N.E.Postal Circle
. Mehgdoot Bhawan - Shillong-793003
‘Guwahati-781001. | ‘
+(3)To . ! - @)o.
.~ The ChiefEnginner(Civil) "The Chief Engineer(Civil)
" BSNL, Assam Circle | 3SNL., N.E.circle
Guwahati-781007 i Shillong-793001
(5)To o (6) To !
. ' The Chief Engineer(Civil) Thé Superintending, Engineer(Civil)
" | Department of Post Postal Civil Circle
' Bangalore. Yogayog Bhawan
36, C.R. Avenue
Kolkata-700012.
Sub: Repatriation-of Junior Engineers now re-designated as Junior Telecom

" Officer from DOP to BSNL.

8 |l Respected Sir,
i The above matter is best known to You. Needless to

.explain further. The Junior Engineers working under the Postal Wingare = /

i

R e s
’ AERE: ¥ S o i
R 2 R T

L
CoA
B
B epes g SERTR B po
] E o f fg'ié;ﬁgm‘tm N B A ST}
Hy - .]-‘,h.‘, L s 1:"‘.| ,rvu S \ ) : 1 ¢ !l.
=i dres oack - 1 ’ ‘H \ A 1 ’ ‘4:
: ! ik



ISR

- ?".i; . = o e :“. .. ‘ L\ ﬁ'n,i,lr"’, ’_1«-‘: .‘_; S ey ‘: “w ""’f’ g s =
A - .\ it ioyadans » —dﬂmk

/

U
7 ‘ gV
e ? facing unaccountable humiliation without uny tault ul thetr own, on account
Foy. . . . . . .
3 G of administrative negligence & due to red tapisin ol burcaucracy. s very

' untortunate to state that inspite of clear cut directives & standing orders
; pertaining to députation, the same is bluntly & intentionally being

" e ‘ ’ .. ,
¢ overlooked by the concerned authorities. :

& }
l

1

S We are acquainted with the fact that the Postal Authority

is best knc!wn for the strict adherence & following of rules pertaining to
welfarc;of Sta¥fs & Establishmenl{ - But unfortunately here it draws blank.

; l . ,

T “' ,‘ (l b We most regre"tﬁllly mention that inspit:e of issuing of

k several orders pertaining to repatriation it is not been honoured by the postal
authority. In the recent past another order related to repatriation was issued b
by the Chief Enginner(civil), Guwahati but it seems to fall in deaf ears of

Postal authority.

[t is very unfortunate that the Junior Lingineers deputed to
the Postal wing arc deprived of their legitimate claims.No sincere efforts arc
heing made by the concerned authorities so far to look in to the matter. This
is a distinctive example of forcetul violation of standing norms & orders
- who are supposed to be known as best protector of the same.

v T i b
It id also learnt that the process of repatriation of J unior Engineers working
in all other circles-except Assam & NLL circle had been completed long,
back. o, o ‘ ' :
x', i ‘
Our Association has taken a serious view on this matter &
requesting you to initiate immed‘iat{: necessary action to repatriate all the
Junior Enginéers working under Postal wing,

: In view of this, We are in the opinion that a amicable & a
judicious decision will be taken by the Postal authority as well as concerned

Chief Engineer (Civil) of Assam & N.E. circle to get the officials

repatriated. SR | S
Co If the process of repatriation is not completed by 31-07-03

We will be lefl with no other alternative but to take-the shelter of Law for

redressal. -

| S | . /
o |
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s for é()mmuncateon
%Choudhury ' [ ]

HBSN 5‘,’ i('31\/11 Sub-division- l . .u

Y

, gara un Jy |L

llguil ~78800?

‘Cop tp i (

o
Cm

nt ANEACHO) | |

il Ph no F0384?/230‘516(0)/26746()(R)

‘.

| Il the J.E(ITO) working under DOP. ¥
SRt .: J The Circle %ecrctary, AHEA,Assam & N.E.Circle, Guwahati.

.y | :é'}i_:ﬁ:;‘.'li-l ho
! zyﬁ?"&"f 28

, 458
N et

ol b

Y o -
i T a7 g e e
R

. Hope goaod sense will plwall ovcr RFD TAHSM
1 hamkmv you m anticipation of posatlve responsc

l

1 | Yours Faithfully

. ! (‘Zhdnidnu Choudhury)

Pmmdf’m, AJEA(CHQ)

i;l; i,
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(‘Sha anu (,hoijuly
P;es_ldent, AlJEA( UQ
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BUARAT CHANCHAR NIGAM LAMEL LD
(A GOV OF INDIA ENTERPRISE)
OFFICE OF THE CHIEF ENGINEERR
. ASSAM ClVIL ZONE: GUWAHATY

o
, (_;

=+ Nt LESOR0O3/CLE-ASMIGI 1/
To, ° ‘

. The Su;wrin(g;diug Engincert)
.4 Postai Civit Circle . | .
. Yogayog Bliawan,’ ,
. 36, CRAvemic '

% Kolkata-00012

c S
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((4) «(‘) ‘()

A
, Dirg:~ 0(3 J08/2003
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BRY
Sub)-

I
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P

chiil{cpﬂlﬁminn of Junior Enpincers how
DOP to BSNL., '

re-desiguated as Junior Telecom Ofticer from
1

1

L 1 . . [ Ed . 4 ’
Ret» This office letter No. I( t51))/2()()3/(‘8-/\SM/\(}TV.W. did 09/04/2003.

"3_ _,v I N ! \
5- ! ‘ & j R . . . \\ )
§ ' o Kindly réfer 1o the above subject under refereqee. 1 further durected you {o request for
) 8/ uifi;xtnﬁcdime Aecessany ac. i (o refieve all the J.T.O's as pér\JT.UDG( BW), New Dethi 1t.No.23-
1/2003/CSE did. 7/02/2003, :
: ‘ / |
' Your cauly action in s regard is solicited, !

A

17 3 g::‘c"b \

) ﬁf?\c pincer(Admn,) ' '
Ofo the Cfligh Bagineens
: BSNL. Assafn Civil Zone -
Guwahati, '
Y » l
: |

NLO, . . o
Copy to:- The President, ALJEA(CY 1Q) for information with rel (o his
1L.No O /AUEA/President/Corrr /01 dtd.26/06/03.

Engineerd) ' )
BSNL, Assam Civil Zone
Guwahati, -
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il | t‘;ri VAN ging recelved in the Directorite from employees in diffuorent Girclas
} 5", "y Loy *1l,><3ut n ttom reliting to pay, leave, hodica ,nul othir clanng ete, and athar
{i Ty _ “'bone{ols ﬂnd facilitics availabla™o thc cnployees inHECordoncd with the temis
i

and con? tions o? thair appommwnl | While such individuat representitions to the
hcf‘iorgq and evdn ..OH!('(unCttn lo tho mmblv Muw.lqr\,,[ u‘mnul Lo totally
dllifind that in many of thesa lm s 1he |mm m/ reason for tho
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\inunmgor ont and alge oxhort your subording ulu ollices to do o same, | would
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b x? '{ caro shwld be given to see’ that lhommy in whichover tanguiyge iis issued, s .
{
!

"oh

2 aedy Ay

o A S e VIR A L WL e o gy - -
: > v,
¥ e . e,
; ERG . Py
it g

curre‘ctlw wordcd 50 as o convey t|m|m1m faGls \ and ulie o most cases the
mllumli aioc‘ th{) dacision tdkon, [ may bo neo uA"my for’ yoit tu taka suitable
- holco of any calfousness on the part of the officers\signing such tinal taplics and
' wnsch afe found be totally inadequate in teins of the requiterents that o h? e
bpei! ouf !

[hem. : A

- ! . |

Pl(.a s¢ ucknowledge receipt of this letler,
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